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PUBLIC NOTICE
Notice is hereby given that my client Mr.
Anil Bhagwan Khot, Member of N.M.M.
Co-operative Housing Society Ltd., Kalwa
(W), Thane - 400605, holding Flat No.
3A/210, has lost/misplaced the original
Share Certificate and online police
complaint for the same has been duly lodge
with Kalwa Police Station (Reg. Id: KAL619,
Dated 08/10/2026). Any person having any
right, claim, objection or interest in respect
to the said Share Certificate shall intimate
the same in writing along with supporting
document proof at the address given below
within 7 days from the date of publication of
this notice, failing which necessary action
shall be taken for issuance of a duplicate
Share Certificate. Sd/-
Adv. Kalyani K. Nandoskar
Advocate- High Court, Maharashtra & Goa
Gulmohar-6, Ankur C.H.S. Ltd.,
Goregaon (W), Mumbai — 400104

NOTICE

Proposed Redevelopment Of Existing
Residential Building On Plot Bearing C.T.S.
No. 1101B/2, 1101B/7 And 1101B/8 Of
Village Bandra/D, At Y.M.C.A Road, Carter
Road, Khar West, Mumbai 400052,
Mumbai In H/W Ward Under Regulation
33(11) Of DCPR 2034 By M/s. SHREE
NAMAN REHAB PRIVATE LIMITED., was vs
granted Environmental Clearance (EC) and Nil

CRZ Clearance by the State Level
Environment Impact Assessment Authority
(SEIAA), Environment Department,
Government of Maharashtra, vide its
clearance dated 08th Oct, 2026.

Copies of the Environmental Clearance
letter are available with the PARIVESH
portal and may also be accessed on the
PARIVESH portal at http://parivesh.nic.in.

1.Smt. Rajani Mahesh Potnis and Ors
Applicant

NOTICE

of late Mahesh Yeshwant Potnis, 65 years
age, Widow, housewife, Indian Nation

Mumbai, Maharashtra 400028, 2. M
Bhagyashree Mahesh Potnis, Daughter

Service, married, Indian National, resident

Ideal Book Depot, Dadar, W, Mumb:

PUBLIC NOTICE

Notice is hereby given to the general public and
all concerned persons that Late Shri. Nagardas
Vallabhji Sanghvi, and his wife Smt. Kusumben
Nagardas Sanghavi, were the joint owners of
the residential Flat No.17, on Second Floor,
admeasuring 305 sq. ft. built-up area, in
thebuilding known as Zalawad Nagar Bldg.2 Co-
operative Housing Society Ltd. situated at
Achole Road, Nallasopara (East), Taluka Vasali,
District Palghar, together with the shares, rights,
title and interest attached thereto.

Late Shri. Nagardas Vallabhji Sanghvi died on
01-05-2004. After his demise, Smt. Kusumben
Nagardas Sanghavi, being the surviving joint
owner and/or person entitled to the interest of
the deceased in the said property, has been
admitted as a member of Zalawad Nagar Bldg.2
Co-operative Housing Society Ltd. in respect of
the said flat.

Thereafter Zalawad Nagar Bldg.2 Co-operative
Housing Society Ltd and its members by virtue
of Re-development Agreement appointed
Builders to develop the Society Building. By
virtue Re-development Agreement in respect to
aforesaid flat the rights and entitement in
respect of the permanent alternate
accommodation were recognized in favour of
Smt. Kusumben Nagardas Sanghavi and a
Permanent Alternate Accommodation
Agreement dated 31st July, 2026, duly
registered with the office of the Sub-Registrar of
Assurances at Vasai-4, under Document No.
Vasai4-12220-2026 dated 31/07/2026, was
executed in her name in respect of the
redeveloped Flat No. 604 C-wing, admeasuring
365 sq. ft. rera carpet area, situated on the 6th
Floor of the redeveloped building known as
Zalawad Nagar Building No.2 Co-operative
Housing Society Limited.

Now, Smt. Kusumben Nagardas Sanghavi has
entered into an Agreement for Sale dated
03/08/2026 with Mr. Ashok Purshottam Panchal
and Mrs. Pravina Panchal hereinafter referred to
as the “Proposed Purchaser’, for sale and
transfer of the aforesaid flat together with the
shares and all rights, title and interest attached
thereto. The Proposed Purchaser is proposing
to avail financial assistance/home loan from a
Bank/Financial Institution for completion of the
said transaction.

Any person having or claiming any right, title,
interest, share, claim, demand, lien, charge,
encumbrance, objection or any other interest
whatsoever in respect of the aforesaid flat
and/or in respect of the right, title, share or
interest of late Shri. Nagardas Vallabhji Sanghvi,
and Smt. Kusumben Nagardas Sanghavi in the
said property, including any heir, legal
representative, successor, nominee,
beneficiary, creditor or any other claimant, is
hereby called upon to intimate and submit
his/herftheir claim or objection in writing,
together with supporting documentary
evidence, to the undersigned within 14
(Fourteen) Days from the date of publication of
this notice.

Any such claim or objection received after expiry
of the aforesaid period shall not be considered
for the purpose of the proposed transaction, and
the purchaser and/or the Bank/Financial
Institution may proceed on the basis that there
are no claims, objections, charges,
encumbrances or interests of any third party in
respect of the said property, except those
disclosed in writing within the aforesaid period.
In the event no claim or objection is received
within the aforesaid period, the proposed sale
transaction shall be proceeded with on the basis
of the title documents and records made
available to the purchaser and/or the
Bank/Financial Institution.

Claims, ifany, may be addressed to:

Sign/-

Narendra S.Shinde

Advocate

10, Om Krishna Building,

Ridhi Sidhi Arcade, Achole Road,

Nallasopara (East)

Taluka Vasai, District Palghar

9850110068

Place:Nallasopara
Date: 11-10-2026

Daily Read Active Times

ar
[ehet 2% 3nfoY fra 25 (2) we]

RIS Yepsienvor/@it A= @ SaEer= aie g i aHs

S fRasisraiaT arem A$e S VST, YR I FAR aian

argarh AT

TR AT g ievfigra srraferarar u=m:

2. HeamT Hgehr efamfor wwn waffea (Fievft . BOM/ HSG/
2096/1969 foich 38/08/3%&R)

2. Ye=amT "o Hger efwfor sen maffea (Fevf . BOM/W- R
/HSG/TC/11538/2001-2002 feich :&/03/003)

ot AT, . &/t T ce/dt/2 A 2R, wile k. &I, HiSt ATems AT,

SRS 297E s, I ARIER GHR, SHTth, AR s, difaet (afgH),

ﬁaﬁ—xoooaw.

ufa,

Raisreriar ufRoms groarh ererrr a1 siam ad e,

S35 5o /Iuf/ oR-2.fa/ehet 30/03/03¢ i :3/02/202%

ST AERTY FEeh T SifAfam, 2380 =1 e v Wl Yar ant

" 31" Tgenrl Tefmior dwm Faffya onfor e amt et pfmfor

w1 Faffed a1 S TR g anT sgert efmior sw

wifea" a1 ghra IR gasfiaeor (Merger) suamaTeaar WRfAS

31 / #gar (Draft Amalgamation Order) fifa suara siem

e,

TERIY geh Rt TRAT AAFIH, 3:&0 =T Het v, Wedhad (2) T ()
SN0 FERTE Tgarrt TR W, 2’63 = e 36 S simade
STV, Td T/ eicht/Sfoy fRagse sradeur saal aig aigR

AT Avara I3 Y, Iufderenie T g TRHE SIS T SR,

T TR oA oY gt Tl ad Arer=n g semerr

AT HYUaTS Bt SR,

T QepsitenvuTran g ausfier (srageh):

1. iguft T Eot g 7 et AERTE FnR wwrT sifdfad, 3:g0 =T
e 3 IR qgt Tereh fere Aieoft g awvarg ada safoy
TR SiTeredT T T = g oft ywTorgs duara Age.

2. AT g SEIEE=aY gEiaROT: Sl SR e 33/03/03%
IR T TTeR-STH Hrerw, S (8. g9, . cq/dta ce/d/
q 2R, 8IS 240,30 TN, Hier), WHTHIEad (Share Capital), Tea
A (Reserve Fund), Rifé thg (Sinking Fund), & @t smfor
Td yR=ar SR/t € Jem el el dxies
gdraia g fAfga gidian.

3. gewr@ g Qor: Y TRIiE e w9 (TR S« Haw)
Taid O 9S8 gidia Sty @i S WS (Share
Certificates) ST @& AT ohfd HeIhgA T SANTHHTOTTY
et sTrefter.

Eehell @ G- ATTvgTaTed (2 ofawiht qea):

S garsieor fhaT ATemT @ STaTeRT=ATR gRTART AT SaTeAT

fRadisieTar URoTH e MR SN HIVIATE Yo, YA fShar

Ragett iy, ar Fifesfrear arE@uURgH (gg1) Rawi=n s,

TR HRITeRIThS AU SHIel g3ehe, 3Ta e YamT sraears dr adt

ArTigaet/ fRadiser /A0t aenadt amToft shevarer fdeR Sg.

=ife earet: Tex Afefrear R 2o (F8T) Rawia gadid wirdd

It gReRd, AT fohar 3TaT T 7 STy, 99 9ew, oeh! g fgadedt

it a1 gesieReoTe gl SEet o o TR eRet WEe ooy

e it sifam gesfiesor smeRmardt A, SufAss wrafaarns

gt AeTfreh chrfaTel hied.

TR Affdte sndanaw,

YR ANTHE. Te. . 7l HRaT Yexant "o "e. 8. §. 7af. sRar

e [ A aRa el [ aFg R

fapron: geg  RAie: 13/20/203%

- Maharashtra 40002 ti idi
(Pursuant to Rule 30 of the Companies aharashtra 400028, presently residing

(Incorporation) Rules, 2014)

|OFFICE OF THE COMPANY

Pradhan, Son of Girish Pradhan, age 37 yea
service, Indian National, resident of Am

ADVERTISEMENT TO BE PUBLISHED IN
NEWSPAPER FOR CHANGE OF REGISTERED

BEFORE THE CENTRAL GOVERNMENT

REGIONAL DIRECTOR, WESTERN REGION,
MUMBAI

In the matter of the Companies Act, 2013,
Section 13(4) and Rule 30(6)(a) of the
Companies (Incorporation) Rules, 2014

AND

In the matter of TAXSTAR BUSINESS
SOLUTION PRIVATE LIMITED, formerly known
as TAXSTAR AND MANAGEMENT SERVICES
PRIVATE LIMITED having CIN
U74999MH2022PTC378990 and Registered
Office at 505, 5th Floor, Deep Aangan CHS
Ltd., Bolinj Road, Samel Pada, Nalasopara
West, Thane, Thane, Maharashtra, India,
401203 — Applicant

NOTICE

Notice is hereby given to the General Public that
the company proposes to make an application
to the Central Government under Section 13 of
the Companies Act, 2013, seeking
confirmation of alteration of the Memorandum
of Association of the Company in terms of the
Special Resolution passed at the Extra-Ordinary
General Meeting held on 11th September 2026
to enable the company to shift its registered
office from 505, 5th Floor, Deep Aangan CHS
Ltd., Bolinj Road, Samel Pada, Nalasopara
West, Thane, Thane, Maharashira, India,

Potnis alias Chetan Mahesh Potnis, Son
late Mahesh Yeshwant Potnis, 26 years

Ideal Book Depot, Dadar, W, Mumb:
Maharashtra 400028 has filed an applicati

same may be collected from this office

daily newspaper circulated in Mumb

this is a fit case ordering such a service.
Therefore by this notice any person havil

Ideal Book Depot, Dadar, W, Mumb:

401203 to Unit No. 9, Ground Floor, Amisha 402107, 3. Mr. Venus Girish Pradhan, Son of
Apartment, Plot No. 8, Charkop Shree Sai Girish Pradhan, age 37 years, service, Indian
. Y National, resident of Amrut Complex 3,

CHSL, Sector 8, Kandivali West, Mumbai —
400067.

Any person whose interest is likely to be
affected by the proposed change of the
registered office of the company may deliver or
cause to be delivered or send by registered
post, his/her objections supported by an
affidavit stating the nature of his/her interest and
grounds of opposition to the Regional Director,

Western Region, Everest 5th Floor, 100 immovable property of the deceased, c. to
Marine Drive, Mumbai, Maharashtra 400002, issue Succession certificate of the deceased
within 21 (Twenty-One) days from the date of Late Mahesh Yeshwant Potnis in regards off

publication of this notice, with a copy to the
applicant company at its registered office
address mentioned above.

For and on behalf of the Applicant
TAXSTAR BUSINESS SOLUTION PRIVATE
LIMITED
formerly known as TAXSTAR AND
MANAGEMENT SERVICES PRIVATE LIMITED
Shweta Brijesh Gupta
Director DIN: 09546002

Date: 11-10-2026

Place: Mumbai

Memorial Hospital and Medical College
Mumbai Maharashtra on 28/11/2016,

mentioned matter has been fixed for heari
on the 16th November, 2026 at 10.00.a.m.

Court, this 08th day of October, 2026.
Sd/- Anuradha Andrade
Civil Judge Senior Division
“A"Court Bicholim

Whereas Smt. Rajani Mahesh Potnis, Widow|

resident of 2/15 Narayan Smruti, Chhabildas
Road, Above Ideal Book Depot, Dadar, W,

Late Mahesh Yeshwant Potnis, Wife of Mr.
Venus Girish Pradhan, 36 years of age,

2/15 Narayan Smruti, Chhabildas Road, above|

Amrut Complex 3, Chinchpada Pen, Raigarth,
Maharashtra 402107 3. Mr. Venus Girish

Complex 3, Chinchpada Pen, Raigarth,
Maharashtra 402107 4. Mr. Ameya Mahesh

age, service, Indian National, resident of 2/15
Narayan Smruti, Chhabildas Road, above

under Section 280, 218, 278 and 372 of the
Indian Succession Act 1925. (Copy of the

any working day during office hours)
application for issue of Public Notice under|
Section 373(1)(B) of Indian Succession Act
1925 publication to be done in one English

Maharashtra and this Court is satisfied that

any objection to the said application is hereby
invited to file their objections if any in this
Court, a. to declare the Applicants Smt. Rajani
Mahesh Potnis, Widow of late Mahesh
Yeshwant Potnis, 65 years of age, Widow,
housewife, Indian National, resident of 2/15
Narayan Smruti, Chhabildas Road, Above

Maharashtra 400028, 2. Mrs. Bhagyashree
Mahesh Potnis, Daughter of Late Mahesh
Yeshwant Potnis, Wife of Mr. Venus Girish
Pradhan, 36 years of age, Service, married,
Indian National, resident of 2/15 Narayan
Smruti, Chhabildas Road, above Ideal Book
Depot, Dadar, W, Mumbai, Maharashtra
400028, presently residing at Amrut Complex|
3, Chinchpada Pen, Raigarth, Maharashtra -

Chinchpada Pen, Raigarth, Maharashtra -
402107 4. Mr. Ameya Mahesh Potnis alias|
Chetan Mahesh Potnis, Son of late Mahesh
Yeshwant Potnis, 26 years of age, service,
Indian National, resident of 2/15 Narayan
Smruti, Chhabildas Road, above Ideal Book
Depot, Dadar, W, Mumbai, Maharashtra
400028 as sole and exclusive heirs of late
Mahesh Yeshwant Potnis, b. to issue /grant
the Applicants Letter of Administration of the|

their assets in circumstances of the present|
case may require of the deceased late Mahesh
Yeshwant Potnis, who expired at King Edward

regards of his assets, within thirty days from
the date of publication of this notice. The above|

Given under my hand and the seal of this

IN THE COURT OF THE CIVIL JUDGE
SENIOR DIVISION AT BICHOLIM

Civil Miscelleneous Application No. 51/2026 / A
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MAGISTRATE SURAT, GUJARAT Next Date: 02/11/202
Case No.: 406881/2026
Under Section: 196,352 AND 353(2) OF BNS

PROCLAMATION REQUIRING THEAPPEARANCE OF ANACCUSED PERSON

(west) Mumbai-400061

has absconded, rendering a previously issued arrest warrant unexecutable.
PROCLAMATION is hereby made requiring the said ANURAG KASHYAP to appe
before this Court at 3rd floor, FTC Building, Athwalines, Surat on or before 02/11/2026
11.00 A.M. to answer the charge under Section 196,352 AND 353(2) OF BNS.

GIVEN under my hand and the seal of the Court, on this 7th day of September, 22!26,
Magistrate/Judge 5

3rdfloor, FTC Building, Athwalines, Surat

i Superintendent
22" Additionz! Sr. Civil Judge
& A.CJM. Surat.

IN THE COURT OF THE 22nd ADDITIONAL CHIEF JUDICIAL

To, ANURAG KASHYAP, Bunglow No:64, Amar Nagar-1, Seven Bunglows, Andheri

WHEREAS it has been shown to the court that ANURAG KASHYAP of BUNGLOW
NO:64, AMAR NAGAR-1, SEVEN BUNGLOWS, ANDHERI (WEST) MUMBAI-400061
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PUBLIC NOTICE

Notice is hereby given that Late Shri Jayantbhai Kashiram Joshi, a
member of Umiya Nagar Building No. 3 Co-operative Housing Society
Ltd., holding Flat No. 203, 2nd Floor, “C” Wing, Building No. 3,
admeasuring 37.19 sq. metres carpet area, situated at CTS No. 175/12,
Village Pahadi, Vishweshwar Road, Goregaon (East), Mumbai — 400
063, together with 5 fully paid-up shares of 50 each, bearing distinctive
Nos. 311 to 315 (both inclusive), under Share Certificate No. 63 dated
31 October 2008, expired on 6 July 2026.

Claims or objections, if any, from heirs or other claimants in respect of
the proposed transfer of the deceased member’s shares and interest in
the said flat should be submitted in writing, along with supporting
documents, at the Society’s office within 15 days from the date of
publication of this notice.

In the absence of any claims or objections within the said period, the
Society shall proceed in accordance with applicable law and its
registered bye-laws.

Hon. Secretary
For Umiya Nagar Building No. 3 Co-operative Housing Society Ltd.
Date: 11th October 2026

PUBLIC NOTICE
NOTICE IS HEREBY GIVEN TO THE PUBLIC AT LARGE that Shop No. 15,
Ground floor, area about 19.69 sq. mtrs. (Built up area).in the building viz.,
“SAI ASHIRWAD?”, in the Society known as “NEW SAI ASHIRWAD CHS LTD,
Village-Nilemore, survey no. 172, Nallasopara West, Tal. Vasai, Dist.
Palghar 401203 is owned by late VIVEKANAND CHINTANAND UPADHYAY
father of my client MR. RAHUL VIVEKANAND UPADHYAY residingat 301, B-
Wing, 3™ Floor, Drea Max Vega, Upadhyay Compound, Pump House,
Jijamata Road, Nr. Maruti Mandir, Andheri East, Mumbai, Maharashtra-
400093 and died intestate on 17/01/2026 and his wife and my client's|
mother LATE SAROJ VIVEKANAND UPADHYAY died intestate on|
02/06/2025 leaving behind them (i) MRS. RAJANI RAJESH PATHAK|
(Daughter), (ii) MRS. JIGYASHA VIVEK MISHRA(Daughter) (iii) MR. RAHUL|
VIVEKANAND UPADHYAY(Son)as only legal heirs. All legal heirs have
relinquished their right, title & interest in the said shop in favour of my client|
MR. RAHUL VIVEKANAND UPADHYAY by executing registered Release|
Deed. Thereafter, my client is willing to sell the said shop by registered
Agreement for Sale in future. I hereby invite the claims/objections from the
heir/s / claimants of deceased owner to the Release deed and sale of the said|
shop within the period of 14 days from the publication of this notice, with|
documents in support of his /her/their claims/objections.
Date : 11/10/2026 Place: NALLASOPARA

DV. MAHESH VIJAY BHOSALE
Shop No 13, Ami Park A-1 Building, In front of S.T. Depo. Near Shiv Sena Shakha,

Ami Park, Nallasopara (West), Tal. Vasai, Dist. Palghar, 401203 Mob.No.: 8408860462
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FORMA
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
*JULIUS BAER INVESTMENT MANAGEMENT (INDIA) PRIVATE LIMITED
(*This company is a subsidiary within the Julius Baer Group of Companies

and is being voluntarily liquidated, as it has had no business operations since
its incorporation. This voluntary liquidation relates only to this subsidiary and

does not affect any other Company within the Julius Baer Group or the

Group's ongoing business operations.)

N

.Name of Corporate Person Julius Baer Investment Management
(India) Private Limited

I

Date of incorporation of Corporate Person [March 08, 2024

fod

Authority under which corporate
person is incorporated / registered

Registrar of Companies — Mumbai |

>

Corporate Identity Number of U64990MH2024PTC420966

Corporate Person

o

Address of the registered office and Altimus, 2501, 25th Level, Pandurang
principal office (if any) of Corporate Person |Budhkar Marg, Worli, Mumbai,
Maharashtra, India, 400018

dd

Liquidation commencement date of
Corporate Person

October 09, 2026

~

Name, Address, Email Address, Telephone [Name: Kumudini Dinesh Bhalerao
Number and the Registration number Address: Ecstasy, 803/804, 8th floor,
of the liquidator City of Joy, J.S.D road, Mulund (w)
Mumbai 400080

Email Id: kumudinparanjape@mmijc.in
Telephone: +91 9819087717
Registration No:
IBBI/IPA-002/IP-N00099/2017
-18/10242

AFA Valid Upto: 30/06/2027

o

Last date for submission of claims November 08, 2026

Notice is hereby given that the Julius Baer Investment Management (India) Private
Limited has commenced voluntary liquidation on October 09,2026.

The stakeholders of Julius Baer Investment Management (India) Private Limited are
hereby called upon to submit a proof of their claims, on or before November 08, 2026 to
the liquidator at the address mentioned againstitem 7.

The financial creditors shall submit their proof of claims by electronic means only.

Allother stakeholders may submitthe proof of claims in person, by postor by electronic means.

Submission of false or misleading proofs of claim shall attract penalties. sd/
Kumudini Dinesh Bhalerao

Liquidator

Julius Baer Investment Management (India) Private Limited
Date: October 11, 2026 Registration No: IBBI/IPA-002/IP-N00099/2017-18/10242
Place: Mumbai

AFA Valid Upto: 30/06/2027/

FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
*JULIUS BAER SECURITIES (INDIA) PRIVATE LIMITED
(*This company is a subsidiary within the Julius Baer Group of Companies
and is being voluntarily liquidated, as it has had no business operations since
its incorporation. This voluntary liquidation relates only to this subsidiary and
does not affect any other Company within the Julius Baer Group or the
Group's ongoing business operations.)

.[Name of Corporate Person Julius Baer Securities (India)

Private Limited

e

Date of incorporation of Corporate Person |February 28, 2024

o

Authority under which corporate
person is incorporated / registered

Registrar of Companies — Mumbai |

SPECIAL RECOVERY OFFICER
MAHARASHTRA CO-OPERATIVE SOCIETIES ACT 1960,
156, Rule 1961, 107
clo. New Ajinkyatara Nagari Sahakari Patasanstha Ltd.
Mumbai Office :- Shop No.C-48,Ground Floor,Kalpak Estate,
S.M.Road, Wadala, Antop Hill, Mumbai 37. Phone N0.9892914681/8082632528

From 'Z'
[See sub rule (11)(d-1)of rule 107]

POSSESSION NOTICE FOR IMMOVABLE PROPERTY

>

Corporate Identity Number of U64990MH2024PTC420295

Corporate Person

o

Address of the registered office and Altimus, 2501, 25th Level, Pandurang
principal office (if any) of Corporate Person |Budhkar Marg, Worli, Mumbai,
Maharashtra, India, 400018

o

.|Liquidation commencement date of October 09, 2026

Corporate Person

—

.|Name, Address, Email Address, Telephone [Name: Kumudini Dinesh Bhalerao
Number and the Registration number Address: Ecstasy, 803/804, 8th floor,
of the liquidator City of Joy, J.S.D road, Mulund (w)
Mumbai 400080

Whereas the undersigned being the Recovery officer of the New Ajinkyatara Nagari Sahakari
Patasanstha Ltd. Mumbai. under the Maharashtra Co.operative societies rules,1961 issue a
demand date 04.03.2026 calling upon the judgment debtor Mr.PREMPAL JEETRAM
KUMAVAT And Other to repay the amount mentioned in the notice being Rs. 08,38,738/- in
words (Rs.Eight Lakhs Thirty Eight Thousand Seven Hundred Thirty Eight Only) with date
of receipt of the said notice and the judgment debtor having failed to repay amount the
undersigned has issue a notice for attachment date 08.08.2026 And Attached the property
described herein below.

The judgment debtor having failed to repay the amount,notice is hereby given to the property
described hehreinbelow in exercise of powers conferred on him/her under rule 107 [11(d-1)] of
the Maharashtra Co-operative Societies Rules,1961 on this 08th Day of August of the year
2026. The judgment debtor in particulars and the public in general is hereby cautioned not to
deal with the property and any dealings with the property will be subject to the charge of the
Recovery officer New Ajinkyatara Nagari Sahakari Patasanstha Ltd. Mumbai.for an amount Rs.
08,38,738/- in words (Rs.Eight Lakhs Thirty Eight Thousand Seven Hundred Thirty Eight
Only) and interest thereon.

Description of the Inmovable Property.

Add:- Sanchita Apartment,Survey No.198,1st Floor,Room No.10,Near Maratha
Kolsewadi,Kalyan East, Taluka Kalyan ,District-Thane-421306

(Mr.Dinesh Anil Pawar)

Special Recovery Officer Attached
a Nagari Sahakari Pat: tha Ltd. Mumbai.

Date:- 08.08.2026
Place:-Antop Hill

New Ajinky

Email Id: kumudinparanjape@mmic.in
Telephone: +91 9819087717
Registration No:
IBBI/IPA-002/IP-N00099/2017
-18/10242

AFA Valid Upto: 30/06/2027

8.|Last date for submission of claims November 08, 2026

Notice is hereby given that the Julius Baer Securities (India) Private Limited has
commenced voluntary liquidation on October 09,2026.

The stakeholders of Julius Baer Securities (India) Private Limited are hereby called
upon to submit a proof of their claims, on or before November 08, 2026 to the liquidator at
the address mentioned againstitem 7.

The financial creditors shall submit their proof of claims by electronic means only.

Allother stakeholders may submitthe proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties. sd/

Kumudini Dinesh Bhalerao

Liquidator

Julius Baer Securities (India) Private Limited
Registration No: IBBI/IPA-002/IP-N00099/2017-18/10242
AFA Valid Upto: 30/06/2027

Date: October 11, 2026
Place: Mumbai

COURT ROOM NO. 32
IN THE BOMBAY CITY CIVIL COURT AT BOMBAY
COMMERCIAL SUIT NO. 100296 OF 2024
(ORDER V, RULE 20(1A) OF C.P.C)

Plaintadmitted on: (1/3/2024)
Plaintlodged on: (29/2/2024)

Under Order 5 Rule 2

of the Code of Civil Procedure 1908

r/w, Section 16 of the Commercial Court
Act2015

RULES51,

SUMMONS to answer plaint

Undersection27,0.V.rr. 1,5,7

And 8and 0.VIll, r. 9, of the Code of

Civil Procedure.

CANBANK FACTORS LIMITED,

a Public Limited Company having its Registered Office at .

#67/1 Kanakpura, Main Road, Basavnagudi, Bangalore

560 004 and a represented by its Officer and constituted attorney
MR PRASHANT VAMAN DABKE

...PLAINTIFFS
VERSUS

1.M/S.SHREE VAISHNAV ISPAT PVTLTD

aCompany incorporated and registered under the provisions of the

Companies Act, 2013, having its Registered Office at 401,

Coral Classic Complex, Road No. 20, Behind ICICI Bank, Chembur (East)

Mumbai 400071

2.MR.SHERSINGH AGARWAL

DIRECTOR,

M/S.SHREE VAISHNAV ISPAT PVT. LTD

having its Registered Office at 401, Coral Classic Complex,

Road No. 20, Behind ICICI Bank, Chembur (East), Mumbai 400071

ORAT

Vaishnav Sadan, Bungalow No.2,

Vikash Classic CHS Ltd,

Behind Basant Cinema, Chembur Mumbai 400 071

3.MRS. RAJRANIAGARWAL

DIRECTOR

M/S.SHREE VAISHNAV ISPAT PVT. LTD

havingits Registered Office at 401, Coral Classic Complex,

Road No. 20, Behind ICICI Bank Chembur (East), Mumbai 400071

Orat

Vaishnav Sadan, Bungalow No. 2

Vikash Classic CHS Ltd,

Behind Basant Cinema, Chembur Mumbai 400 071

4.MR.VIPIN AGARWAL

GUARANTOR,

M/S.SHREE VAISHNAV ISPAT PVT. LTD

having its Registered Office at 401, Coral Classic Complex,

Road No. 20,Behind ICICI Bank Chembur (E), Mumbai 400071

Orat

201/202, Arya Anchal CHS Ltd

8th Road, Next to Ahobila Mutt Chembur, Mumbai 400 071

5.M/S.R.K.GUPTA & CO.

ADDRESS at 284/6, Opp Britannia Biscuit & Co., Reay Road,

Darukhana, Mumbai 400 010

... DEFENDANTS
To,
M/S.R.K. GUPTA
Abovenamed Defendants No.5

(As per order dated 11.09.2026 in charge of Court Room No. 32 Incharge court H.H.J.
Mujiboden Samadsab Shaikh)
WHREAS the abovenamed Plaintiff has/ have Plaint in relating to a commercial disputes in
the this Court against you & you are hereby summoned to file a Written Statement within 30
days of service of the present summons, and in case you fail to file the Written Statement
within the period on 30 days, you shall be allowed to file the Written Statement on such other
day, as may be specified by the court, for reason to be recorded in writing and on payment of
such cost as the court deems fit, but which shall not be later than 120 days from the date of
service of summons. On expiry of One Hundred and Twenty day from the date of service of
summons, you shall forfeit the right to file the Written Statement and the Court shall not
allow the Written Statement to be taken on record:
The Plaintiff therefore Pray :-
a) That the Defendant No.1, 2, 3, 4 be jointly and severally ordered and decreed by this
Hon'ble Court to pay to the Plaintiffs a sum of Rs. 3,08,70,046.00 (Rupees Three Crore
Eight Lakhs Seventy Thousand Forty Six Only) being the amount due by the Defendants
to the Plaintiffs under the said Prepayment Account of the Defendants with the Plaintiffs
as per the particulars given in Exhibit "L" alongwith discount charges at the rate of 14 per
cent per annum and Additional Discount charges at the rate of 3 per cent per annum
calculated at monthly rests from the date of filing of the present suit till final realisation or
paymentin full.
That the Defendant No.5 to be ordered and decreed by this Hon'ble Court to pay to the
Plaintiff a sum of Rs. 2,48,14,300/- (Rupees Two Crore Forty-Eight lakhs Fourteen
Thousand Three Hundred Only) as per the particulars given in Exhibit "L" at from the
date of filing of the present suit till final realization or payment in full.
That the Defendants be directed to declare on Affidavit their assets both movable and
immovable which are either in their own possession or in the possession of third parties
ontheir behalf.
d) That pending hearing and final disposal of the suit, all the movable and immovable assets
including furniture, fixtures, jewellery, cash, bank deposits, shares, etc, belonging to the
Defendants including the interest / share in the profits and assets of the Defendants as
partners and/or Proprietors of any business and any other assets be attached under
Order XXXVIII Rule 5 of the Code of Civil Procedure, 1908...
That pending hearing and final disposal of the suit, the Defendants be directed to declare
on Affidavit their assets both movable and immovable which are in their own possession
orinthe possession of third parties on their behalf.
That pending the hearing and final disposal of the suit, the Defendants by themselves,
their servants, agents and representatives be restrained by an order and injunction of
this Hon'ble Court from disposing off or parting with the possession or alienating,
transferring or encumbering or creating any third party right, title or interest in any
manner, upon any of the movable or immovable assets in the possession of the
Defendants.
g) Forinterim and ad-interim reliefs in terms of prayers (a), to (i) above.
h) Thatthe Defendants be ordered and directed to pay to the Plaintiffs, the costs of the suit.
i) Foranyotherand further reliefs as the Hon'ble Court may deem fitin the circumstances of
the case.
You are hereby summoned to appear in this Hon'ble Court in person, or by an Advocate and
able to answer all material questions relating to suit, or who shall be accompanied by some
person able to answer all such questions to answer the above named Plaintiff, and as the
suit is fixed for the final disposal, you must produce all your witnesses and you are hereby
required to take notice that in default of your appearance, the suit will be heard and
determined in your absence; and you will bring with you any document in your possession or
power containing evidence relating to the merits of the Plaintiff's case or upon which you
intend to rely in support of your case and in particular for the Plaintiff/s the following
documents :-
Given under my hand and the seal of this Hon'ble Court.
Dated this 03 day of October2026.
Sealer

)

C

e

f=]

For Registrar.
City Civil Court,
Bombay.

M/S SANJEEV KANCHAN & CO.

ADVOCATES FOR THE PLAINTIFF 4, MILAN BUILDING, 1ST

FLOOR, 189/93, PERIN NARIMAN STREET, FORT, MUMBAI -

400 001. Mobile No. 9967352811
You are hereby informed that the Free Legal Service from the State Legal Services
Authority, High Court Legal Services Committee, District Legal Services Authority and
Taluka Legal Services Committee as per eligibility criteria are available to you and in
case you are eligible and desire to avail the free legal services, you may contact any of
the above Legal Services Authority/ Committee.

ADVOCATE FOR THE PLAINTIFF

NOTE: Next date in this Suit is 05.11.2026. Please check the status and next/further date of
this Suit on the official website of the City Civil & Sessions Court, Gr. Bombay

GRAND OAK CANYONS DISTILLERY LIMITED

(FORMERLLY KNOWN AS PACHELI INDUSTRIAL FIANANCE LIMITED)

CIN:L74110MH1985PLC037772

Regd. Off: 3Rd Floor, A321, Master Mind 4, Royal Palms, Goregaon (East),Nagari Niwara Mumbai- 400065
Corporate Off: J-71,Lower Ground Floor, J Block Paryavaran Complex Ignou Road, Neb Sarai New Delhi- 110062
Email ID- pacheliindustrailfinance@gmail.com, Website-www.pifl.in Contact no: +91 9217715630

Unaudited Financial Result for the Quarter and Half year Ended on 30.09.2026

(Z IN LAKHS)
Standalone Consolidated
Three Months Ended SIX Months Ended [ Year Ended Three Months Ended SIX Months Ended Year Ended
CURRENT | PREVIOUS | CORRESPONDING CURRENT |CORRESPONDING| FIGURES FOR | CURRENT | PREVIOUS | CORRESPONDING CURRENT |CORRESPONDING| FIGURES FOR
Particulars QUARTER | QUARTER QUARTER YEAR TO DATE| YEARTO DATE |PREVIOUS YEAR | QUARTER | QUARTER QUARTER YEAR TO DATE| YEARTO DATE |PREVIOUS YEAR
Sl. 01.07.2026 | 01.04.2026 01.07.2025 01.04.2026 01.04.2025 01.04.2025 |01.07.2026| 01.04.2026 01.07.2025 01.04.2026 01.04.2025 01.04.2025
No. to to to to to to to to to to to to
30.09.2026 | 30.06.2026 30.09.2025 30.09.2026 30.09.2025 31.03.2026 _ (30.09.2026 | 30.06.2026 30.09.2025 30.09.2026 30.09.2025 31.03.2026
Unaudited | Unaudited Unaudited Unaudited Unaudited Audited Unaudited | Unaudited Unaudited Unaudited Unaudited Audited
1 | Total Income from operations 24,478.00 7.65 7.13 24,485.65 14.84 27.37 | 24,478.00 7.65 7.13 24,485.65 14.84 27.37
2 | Net Profit / Loss for the period before tax and (2.88) (1.75) 3.67 (4.63) (0.55) 5.36 (2.88) (1.75) 3.67 (4.63) (0.55) 5.36
exceptional items
3 | Net Profit/ Loss for the period before tax (2.88) (1.75) 3.67 (4.63) (0.55) 5.36 516.85 (502.73) 485.98 14.12 2,016.57 6.26
(after exceptional items)
4 | Net Profit/ Loss for the period after tax (2.88) (1.75) 3.67 (4.63) (0.55) 8.04 516.85 (502.73) 485.98 14.12 2,016.57 8.94
(after exceptional items)
5 | Total Comprehensive income/ loss for the period (2.88) (1.75) 3.67 (4.63) (0.55) 8.04 516.85 (502.73) 485.98 14.12 2,016.57 8.94
[comprising profit/ loss for the period (after tax)
and other comprehensive income/ loss (after tax)]
6 Paid up equity share capital 51,888.36| 51,888.36 51,888.36 51,888.36 51,888.36 51,888.36 | 51,888.36 | 51,888.36 51,888.36 51,888.36 51,888.36 51,888.36
7 | Earning per share (of Rs. 10/- each) (0.00) (0.00) 0.00 (0.00) (0.00) 0.00 0.10 (0.10) 0.09 0.00 0.39 0.00
Basic & Diluted

2026.

PRABHAKAR KUMAR
MANAGING DIRECTOR
DIN:11219679

Date: 10/10/2026
Place: New Delhi

Forand on behalf of board of directors of
GRAND OAK CANYONS DISTILLERY LIMITED

Note 1. The above is an extract of the detailed format of quarterly and Half year end financial results filed with the stock exchange under regualtion 33 of the SEBI (Listing obligations and disclosure requirements) Regulations 2015. the full format of the quarterly and
Halfyear end financial results is available on the company's website and also available on the website Website-www.pifl.in of BSE Limited i.e. www.bseindia.com
Note 2.The above unaudited standalone financial results for the quarter and half year ended on september 30, 2026 were reviewed by the Audit Committee at the meeting and approved by the Board of Directors and taken on record at the meeting held on 10-10-
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